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Order dated ±L 08.10.2002 

By claLming that her husband had 

served the Railways for more than 22 years with 
I 

Provident Fund h/c. No.489 871, the Appliq 

has filed this O.A. praying for a di 

Respondents to provide an employment 

one of her family mehers. It has b€€n 

disclosed in the body or the O.A. that thdgh 

pension was ayilbleLto her husandno family 

pepsion Is qPing paid to her, It has been 

stated in the O.A. that the Applicant h$ 

sul3mitte a representation on 18.12.2to the 

General Mnnagcr of S.E.Railways. 

Without enterinq into rne jti 

this ease, this O.A. is disosed-ofat 

stage of admission,with direction to Resrondent 

to examine the grievances of the ApP.licant,aS 

raised in her representation dated 1,12.2001 

(nnexure-l) and in this O.A.)afld pass ne 	ar 

orders withIn a period of three months fro 

the date of receipt of copies 9f this order. 

Send copies of this order along 

with copies of this O.A. to Respondents. A :f 

copy of this order be also sent to the 



'I 
Applicant in the address given out in the O.A. 

Free copies of this order be also handed over 

to the Advocate for the Applicant and Shri D.N.Mishra, 

Standing 	unsel(on whom a copy of O.A. has seen served) 

appearing for the Respondents. 
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